THE CODE OF CIVIL, PROSEDURE (AMENDMENT)
ACT, 51963
No. 26 oEr 1963

[4th September, 1963]

An Act further to amend the Code of Civil Procedure, 1968.

Be it enacted by Parliament i the Fourteenth Year of the
Republic of India as follows:—

l | |
1. (1) This Act may be called %he Code of Civil Procedure Shorttitle .

t and cotn.
(Amendment) Act, 1963. §‘ : mence-

{2) Section 2 shall come 1nto fort:e at once, and section 3 shall ment.
come into force on s_ggh__d,gm"aa the| Central Government may, by
_ 1;0L1ﬁea‘t10n in the Official Gazette, ap«Fomt

5.0£ 1905’ v 2. In section 60 of the Code of {Civil Procedure, 1908 {(herein- Ar.iletnd’;
after referred to as the principal Act), in clausex(i) of the proviso Section 60,
to sub-section (1), for the words “the first hundred rupees”, the
WOI‘d\ “the ﬁrst two hundred rupees”' shall be substiluted.

}

: 3 In sectlon 80 of the principal A‘ct,—— T e - Amend-
ment of
(a) for the words “shall be instituted against the Govern- section 80.

. ment”, the words and brackets ‘shall be instituted against the
iovernmient” (including the Government of the State of Jammu
""and Kashmir)” shall be substituted;

(b) after clause (b), the following clause shall be inserted,
- nmamely:—

“(bb) in the case of a sbiit against the Government of
the State of Jammu and Keshmir, the Chief Secretary to
that Government or any ot ier officer authorised by that

- Government-in-this..behalf;% . . .

(¢) in clause (c¢), for the Woi“ds ‘a State Government”, the
words “any other State Governmént” shall be substituted.

9 s— =g bW wede Nq;rh'fn' ‘!\m. G, m'q"(a; dF. ‘w-6—1q by,
Goy. @‘i, ' ?)mlia, Ex- > ’ P}-]I 5 See. 3 (D 2 b uu)
: ’ : ; . : :
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